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Item No.01:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.20 of 2026(SZ) 

 
 
IN THE MATTER OF: 
 
 

Venkatapathi Raja Yenumala, 
Andhra Pradesh. 

…Applicant(s) 
 

With 
 

Union of India,  
Through its Secretary, 
MoEF&CC, 
New Delhi and Ors. 

...Respondent(s) 
 

 
Date of hearing: 11.02.2026. 

 

CORAM:      

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER     

 

 
For Applicant(s):          Mr. Sravan Kumar. 
 
 
For Respondent(s): Mr. K. Ravindranath for State of Andhra Pradesh. 
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ORDER 
 
 

1. There is no material to show that the grounds raised 

by the applicant are established to make out the substantial 

question of law.  The learned counsel appearing for the applicant 

seeks some time to produce further evidence. 

 

2. Post the matter on 01.04.2026 under the caption “For 

Admission”. 

 

  

      

   Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 

 Sd/- 

Dr. Prashant Gargava, EM 
 
 

O.A. No.20/2026(SZ), 
11th February, 2026. AD. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 

REGIONAL OFFICE: KAKINADA 

Plot No.2, IDA, Ramanayyapeta, Kakinada – 533005 

Tele:0884-2374066, E-mail:rokkd-ee1@appcb.gov.in 

 

 

 

S.C. No.KNSM/APPCB/RO:KKD/2026- Dt:06.01.2026 
 

SHOW CAUSE NOTICE 
 

Sub: APPCB – RO, Kakinada – Environmental violations in connection with blowout and 

fire incident due to gas leak at ONGC Well Mori-5, Irusumanda (V), Malkipuram 

Mandal, Dr. B.R. Ambedkar Konaseema District on 05.01.2026 – Causing severe air 

pollution, environmental damage and public panic – Operating without Consent to 

Establish (CTE) and Consent to Operate (CTO) – Show Cause Notice issued – Reg. 

Ref: 1. Media reports dated 05.01.2026 regarding fire incident due to gas leak at ONGC 

Well Mori-5. 

2. Inspection conducted by officials of APPCB, Regional Office, Kakinada on 

05.01.2026. 

 

WHEREAS M/s Oil and Natural Gas Corporation Limited (ONGC) is operating a 

production well namely Mori-5 at Irusumanda Village, Malkipuram Mandal, Dr. B.R. Ambedkar 

Konaseema District, through its Production Enhancement Contract (PEC) operator M/s Deep 

Industries Limited. 

WHEREAS blowout incident followed by ignition and fire was reported on 05.01.2026 

at about 12:23 PM, during perforation/workover operations at the said Well, resulting in 

uncontrolled release of gas and subsequent fire due to pressure build-up. 

WHEREAS during inspection by the officials of APPCB on 05.01.2026, it was informed 

by Sri Bapuji Naik, GM (Production) – Asset HSE, ONGC, that the well had remained shut since 

2018 and was handed over to the PEC operator in April 2025 for production enhancement 

activities. 

WHEREAS the said blowout and fire incident has resulted in the following environmental 

and public health impacts: 

a) Emission of hydrocarbons, volatile organic compounds (VOCs) and other air pollutants 

into the atmosphere. 

b) Potential contamination of soil and surface/groundwater due to fallout and condensates. 

c) Possible adverse impacts on agricultural lands, ecology, livestock and public health; 

d) Creation of emergency-like conditions in nearby habitations; 

e) Panic, fear and disturbance among the local population. 

WHEREAS, based on preliminary assessment, the incident constitutes prima facie violations 

of the following statutory provisions: 

a) Section 7 of the Environment (Protection) Act, 1986, read with Rules framed 

thereunder, for causing discharge/emission of environmental pollutants in excess of 

prescribed standards. 

b) Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, for 

operating an industrial activity involving air emissions without obtaining Consent of 

the State Pollution Control Board. 
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c) Section 25 of the Water (Prevention and Control of Pollution) Act, 1974, for 

establishment/operation of an industrial activity without prior consent of the State 

Pollution Control Board. 

WHEREAS, as per records available with this office, no Consent to Establish (CTE) or 

Consent to Operate (CTO) has been obtained from APPCB for the said Well operations, despite 

the activity involving handling of hydrocarbons, pressurized gas, emissions and associated 

environmental risks. 

WHEREAS, during inspection on 05.01.2026, the representatives of ONGC were directed to 

submit the following: 

1. Detailed incident report indicating root cause analysis and chronological sequence of 

events leading to the blowout and fire. 

2. Details of safety systems, SOPs and well-control measures adopted during 

perforation/workover operations. 

3. Action Taken Report (ATR) on emergency response, fire-fighting measures, well control 

and present status of the well. 

4. Preventive Action Plan with risk assessment and mitigation measures to prevent 

recurrence of such incidents. 

5. Environmental monitoring data including ambient air quality, VOCs/hydrocarbons, soil 

quality, surface and groundwater quality during and after the incident. 
 

In view of the above, you are hereby directed to Show-cause as to why action shall not be 

initiated against your facility including levy of environmental compensation and  to issue 

direction of closure orders under section 31 (A) of Air (Prevention and Control of 

Pollution) Act, 1981 and amendments thereof and under section 33 (A) of Water 

(Prevention and Control of Pollution) Act, 1974 and amendments thereof for causing 

environmental pollution in the interest of the Public Health and Environment. Your reply 

should reach within 15 days to this office failing which Board will initiate the action against 

your facility under relevant provisions of Air and Water Acts. 

 

 

ENVIRONMENTAL ENGINEER 

To 

1. The Asset Manager, 

Oil and Natural Gas Corporation Ltd. (ONGC), 

Gas Collecting Station (GCS), Mori, 

Dr. B.R. Ambedkar Konaseema District 

 

2. The Authorized Signatory, 

M/s Deep Industries Limited, 

(PEC Operator – Mori Field), 

Dr. B.R. Ambedkar Konaseema District 

Encl : 1) Photographs of blowout and 2) Media Reports 

  

- Copy submitted to the PA to Chairman, AP Pollution Control Board, Vijayawada for kind 

information.  

- Copy submitted to the PA to Member Secretary, AP Pollution Control Board, Vijayawada for 

kind information.  

- Copy submitted to the Chief Environmental Engineer, APPCB, Board Office, Vijayawada for 

favour of kind information and for taking necessary action 

- Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office, 

Visakhapatnam for favour of kind information and for taking necessary action.  

ILAPANDA 
SURYAKALA

Digitally signed by 
ILAPANDA SURYAKALA 
Date: 2026.01.06 16:54:12 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD
APIIC Colony Road, Gurunanak Colony, Autonagar,

Vijayawada- 520007 Phone. No.0866-2463200,
Website: https://pcb.ap.gov.in/

Memo No. 126/APPCB/HO/ECS/KKD/2023-                              Date:23-04-2026
  
Sub:APPCB – HO - ECS – M/s.ONGC Well Mori-5, Irusumanda (V), Malkipuram (M),

Dr. B.R.Ambedkar Konaseema district – Blow out and fire incident occurred on
05.01.2026 - Monitoring (TF) Committee meeting held on 08.04.2026 – Decision of
the Committee  - Communicated - Reg.
 

Ref: 1. Blowout and fire accident occurred in the well Mori-5 on 05.01.2026.
2. RO, Kakinada report dt.24.01.2026.
3. Monitoring (TF) Committee Meeting held on 08.04.2026.

 
***

This has ref. to the report received from the EE, RO, Kakinada on the incident of blowout
occurred due to gas leak in M/s.ONGC Well Mori-5 located at Irusumanda village,
Malkipuram mandal on 05.01.2026 during perforation/workover operations by the
Production Enhancement Contract (PEC) operator, it was observed that the PEC
operator has commenced operations without obtaining Environmental Clearance from
the competent authority & CTE, CTO of APPCB.
 
The issue was placed before the Monitoring (TF) Committee Meeting held on
08.04.2026. The representative of the industry and JCEE, ZO-Visakhapatnam attended
the meeting through VC. The representative of the industry informed that a blowout and
fire incident occurred at ONGC Well Mori-5 on 05.01.2026 during workover operations
undertaken by M/s.Deep Exploratory Services Pvt Ltd. Immediate emergency response
measures were initiated and subsequently, the well was capped on 10.01.2026. The
responses were submitted by ONGC and its contractor attributing the incident to
unforeseen subsurface conditions, while regulatory scrutiny, inquiry proceedings, and
NGT litigation are ongoing for determination of liability and further action. ONGC
representative informed that and inquiry committee has been setup ONGC and another
independent committee has also been formed by the corporate office ONGC to
investigate the root cause of the incident and to suggest the suitable remedial measures
to avoid recurrence of similar incidents in future. The well was handed over to PEC
contractor i.e., M/s.Deep Exploratory Services Pvt Ltd in April 2025 for carrying out work
over and production enhancement activities.
 
The Committee noted that M/s.ONGC Well Mori-5 is operating without obtaining
mandatory environmental clearances and consents, prompting immediate inspection,
environmental monitoring, and issuance of show cause notices by APPCB for violations.
Further noted that, a case was filed before the Hon’ble NGT (SZ), Chennai by Sri
Venkatapati Raja Venumala on the incident of gas blow out at ONGC well Mori-5. The
case is numbered as OA No. 20 of 2026 (SZ) and heard on 11.02.2026 for admission.
The matter is further listed on 25.06.2026.
 
After detailed review, the Committee recommended to issue Stop Production Order to
the facility. The EE, RO, Kakinada to issue notice for prosecution of the occupier, for
commencing the operations of the facility without obtaining EC & CTE from the Board
and also, to compute Environmental Compensation in accordance to CPCB guidelines
for the environmental damage caused due to the incident.
 

APPCB-11023/31/2026-TEC-TF-APPCB I/4767142/2026
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In view of the above, the EE, RO, Kakinada is instructed to issue notice for prosecution
of the occupier, for commencing the operations of the facility without obtaining EC from
competent authority; CTE & CTO from APPCB. Further, the EE, RO, Kakinada to to
compute Environmental Compensation in accordance to CPCB guidelines for the
environmental damage caused due to the incident and furnish the action taken report
within a week, to take further necessary action.
 
 

S SRISARAVANAN, I.F.S 
MEMBER SECRETARY

 
To 
The Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Kakinada.
 
Copy to:

1. CEE, APPCB, Head Office for information.
2. JCEE, APPCB, ZO, Visakhapatnam for information and necessary action.

APPCB-11023/31/2026-TEC-TF-APPCB I/4767142/2026
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ANDHRA PRADESH POLLUTION CONTROL BOARD
APIIC Colony Road, Gurunanak Colony, Autonagar,

Vijayawada- 520007 Phone. No.0866-2463200,
Website: https://pcb.ap.gov.in/

Order No. 126/APPCB/HO/ECS/KKD/2023-                             Date:23-04-2026.
 

STOP PRODUCTION ORDER
 
Sub:APPCB – HO - ECS – M/s. ONGC Well Mori-5, Irusumanda (V), Malkipuram (M),

Dr. B.R. Ambedkar Konaseema district – Fire incident occurred in M/s. ONGC Well
Mori-5 - Monitoring (TF) Committee meeting held on 08.04.2026 – Stop
Production Order - Issued - Reg.
 

Ref: 1. Blowout and fire accident occurred in the well Mori-5 on 05.01.2026.
2. RO, Kakinada Show Cause notice to M/s. ONGC & M/s Deep Industries

Limited on 06.01.2026.
3. M/s. ONGC reply letter dated 16.01.2026.
4. RO, Kakinada report dt.24.01.2026.
5. Monitoring (TF) Committee Meeting held on 08.04.2026.

 
***

WHEREAS a blowout followed by fire incident occurred due to gas leak in M/s. ONGC
Well Mori-5, located at Irusumanda Village, Malkipuram Mandal on 05.01.2026 at about
12:23 PM during perforation/workover operations being carried out by the Production
Enhancement Contract (PEC) operator, M/s. Deep Industries Limited.
 
WHEREAS the officials of Regional Office, Kakinada inspected the incident site on
05.01.2026 to ascertain the factual position. M/s. ONGC informed that the well had
remained shut since 2018 and was handed over to the PEC operator in April 2025.
 
WHEREAS on 05.01.2026 at 12.23 hrs, a blowout occurred at MORI-5, (a drilling well of
Petroleum & Natural Gas onshore facility at Irusumanda Village Malkipuram Mandal, Dr.
B.R. Ambedkar Konaseema District).
 
WHEREAS MORI-5 was earlier maintained by M/s. ONGC and drilled down about
4700m as a development well. Further, ONGC put it in operation for exploration of
natural gas upto 4th zone and resultant NG had been pumped to MORI GCS (Gas
Collection Station) located at 12 Km away from the MORI-5 well. This indicated that the
development well became a production well. Production well requires valid consent of
APPCB. The MORI- 5 well had remained shut since 2018 by ONGC.  Due to non-
feasibility of available gas in Zone-5 of the same well, ONGC has transferred to
Production Enhancement Contract (PEC) operator M/s. Deep Exploratory Services Pvt.
Ltd during April 2025. It was informed that the reserve of Natural Gas is available in
Zone-5.
 
WHEREAS the PEC operator has started its operations without obtaining Environmental
Clearance from the competent authority & CTE, CTO of APPCB. Also has not taken pre
safety precautions before restart of well. The MORI-5 well is surrounded by East –
Agriculture fields, North – Agricultural fields, West – Cheruvu (water body) and South –
Agriculture fields. Irusumanda village habitation is existing about 350m towards south-

APPCB-11023/31/2026-TEC-TF-APPCB I/4767141/2026
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east direction. Lakkavaram Gram Sachivalayam (Swarna Gramam) is located
approximately 200m to the south-west of the incident site.
 
WHEREAS the incident appears to have resulted from a technical failure on part of the
operator to prevent the blowout. It was noted that the anti-blowout system, including the
nitrogen tank, had not been deployed prior to the commencement of operations, contrary
to the prescribed Standard Operating Procedures (SOPs).  RO, Kakinada immediately
installed one (1 No.) Ambient air quality monitoring station at Grama Sachivalayam,
Lakkavaram village on 05.01.2026 and monitoring has been carried out for the
parameters PM10, SO2, NO2 and Ammonia for 48 hrs.
 
WHEREAS the officials of the Zonal Office, Visakhapatnam, carried out inspection of the
blowout site on 07.01.2026. During the inspection, water samples were collected by the
Zonal Office, Visakhapatnam for detailed analysis.  Volatile Organic Compound (VOC)
concentrations were measured at two locations—one near the blowout point and the
other near Lakkavaram Gram Sachivalayam (located approximately 200m in the
downwind direction)—using an IR-based VOC analyzer.
 
WHEREAS vide ref.2nd cited, the Board issued Show Cause Notice to M/s. ONGC and
its PEC operator, M/s. Deep Industries Limited, for environmental violations, including
operating without obtaining Consent to Establish / Consent to Operate and for causing
air pollution and potential environmental damage and the facility to submit the following
information:

 
Detailed incident report indicating root cause analysis and chronological sequence
of events leading to the blowout and fire.
Details of safety systems, SOPs and well-control measures adopted during
perforation/workover operations.
Action Taken Report (ATR) on emergency response, fire-fighting measures, well
control and present status of the well.
Preventive Action Plan with risk assessment and mitigation measures to prevent
recurrence of such incidents.
Environmental monitoring data including ambient air quality, VOCs/hydrocarbons,
soil quality, surface and groundwater quality during and after the incident.

 
WHEREAS a letter dt.08.01.2026 was addressed by RO, Kakinada to ONGC seeking
comprehensive asset-wise and district-wise details of wells, Environmental Clearances,
Consents and abandoned wells in Kakinada, Rajahmundry, and Dr. B.R. Ambedkar
Konaseema districts.
 
WHEREAS M/s. ONGC, vide ref.3rd cited, submitted reply that the blowout occurred
during operations carried out by its PEC contractor, M/s. Deep Exploratory Services Pvt.
Ltd. and that immediate emergency response measures were taken. M/s. ONGC has
reported that the well was successfully capped on 10.01.2026 and that environmental
monitoring is being carried out through a NABL accredited agency. M/s. ONGC has also
constituted internal and independent inquiry committees to investigate the root cause
and to suggest preventive measures.
 
WHEREAS M/s. ONGC further informed that an inquiry committee has been set up by
ONGC Rajahmundry Asset, and another independent committee has also been formed
by the corporate office ONGC to investigate the root cause of the incident and to

APPCB-11023/31/2026-TEC-TF-APPCB I/4767141/2026
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suggest suitable remedial measures to avoid recurrence of similar incidents in future.
 
WHEREAS the Board issued notice to the contractor M/s. Deep Exploratory Services
Pvt. Ltd on 20.01.2026. The industry vide letter dated 04.02.2026 submitted reply as
following:

a. The Production Enhancement Contract (PEC) for Contract Area CA-16 was
originally awarded by ONGC to DIL. Subsequently, in accordance with contractual
arrangements and internal restructuring, execution of the said contract was
assigned to M/s. Deep Exploration Services Pvt. Ltd. (DESL), which has been
carrying out the workover and production enhancement activities as an executing
contractor / assignee, under the overall supervision and control of ONGC.

b. The CA-16 block, including Mori-05 well, is a brownfield asset that had been
operated by ONGC prior to commencement of PEC activities. The block
operations were handed over in April 2025 on an "as-is-where-is" basis, with
ownership of the wells, mining lease, surface rights, and statutory control
continuing to vest with ONGC as the mine owner and occupier under applicable
laws.

c. On 05 January 2026, during the course of workover activities undertaken at Well
No. Mori-05 as part of the production enhancement programme, an unintended
and sudden release of gas occurred at the Mori-05 well site. The release of gas
was followed by combustion at the site, resulting in burning of the released gas.

d. Based on the preliminary assessment and information presently available from the
operator and executing agency, the incident appears to have been triggered by a
sudden and unanticipated release of gas arising from unforeseen
subsurface/geological behaviour encountered during workover operations. Such
subsurface behaviour could not have been reasonably predicted on the basis of
the geological, reservoir, and well data available at the time of planning and
execution. The sudden release of gas was followed by an uncontrolled combustion
(fire). The event was not attributable to any deviation from the approved work
programme or established well control and safety procedures.

e. The incident occurred due to an unanticipated subsurface/geological behaviour,
which manifested suddenly during the course of workover operations. Such
unforeseen geological surprises are inherent risks associated with subsurface well
interventions, particularly in mature and producing fields, and may occur despite
adherence to established engineering practices, approved work programmes and
statutory safety requirements.

f. Immediately upon occurrence of the incident, emergency response protocols were
activated under the direction and supervision of ONGC, being the mine owner and
operator of the block. Well control and mitigation measures were undertaken by
ONGC in coordination with district administration, fire services, and other statutory
authorities, with DESL extending full assistance and cooperation as the executing

APPCB-11023/31/2026-TEC-TF-APPCB I/4767141/2026
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contractor.
g. The incident is presently under examination by ONGC and the Directorate General

of Mines Safety (DGMS), and DESL/DIL is extending full cooperation in the said
proceedings.

 
WHEREAS the issue was placed before the Monitoring (TF) Committee Meeting held on
08.04.2026. The representative of the industry and JCEE, ZO, Visakhapatnam attended
the meeting through VC. The representative of the industry informed that a blowout and
fire incident occurred at ONGC Well Mori-5 on 05.01.2026 during workover operations
undertaken by M/s. Deep Exploratory Services Pvt Ltd. Immediate emergency response
measures were initiated and subsequently, the well was capped on 10.01.2026. The
responses were submitted by ONGC and its contractor attributing the incident to
unforeseen subsurface conditions, while regulatory scrutiny, inquiry proceedings, and
NGT litigation are ongoing for determination of liability and further action. ONGC
representative informed that and inquiry committee has been setup ONGC and another
independent committee has also been formed by the corporate office ONGC to
investigate the root cause of the incident and to suggest the suitable remedial measures
to avoid recurrence of similar incidents in future. The well was handed over to PEC
contractor i.e., M/s. Deep Exploratory Services Pvt Ltd in April 2025 for carrying out work
over and production enhancement activities.
 
The Committee noted that M/s.ONGC Well Mori-5 is operating without obtaining
mandatory environmental clearances and consents, prompting immediate inspection,
environmental monitoring, and issuance of show cause notices by APPCB for violations.
Further noted that, a case was filed before the Hon’ble NGT (SZ), Chennai by Sri
Venkatapati Raja Venumala on the incident of gas blow out at ONGC well Mori-5. The
case is numbered as OA No. 20 of 2026 (SZ) and heard on 11.02.2026 for admission.
The matter is further listed on 25.06.2026.
 
After detailed review, the Committee recommended to issue Stop Production Order to
the facility. The EE, RO, Kakinada to issue notice for prosecution of the occupier, for
commencing the operations of the facility without obtaining EC & CTE from the Board
and also, to compute Environmental Compensation in accordance to CPCB guidelines
for the environmental damage caused due to the incident.
 
Accordingly, upon careful consideration of RO, Kakinada report and recommendations of
the Monitoring (Task force) Committee, the APPCB with the powers vested under
section 33 (A) of the Water (Prevention & Control of Pollution) Act, 1974 and section 31
(A) of the Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof,
hereby issues STOP PRODUCTION ORDER to M/s.ONGC Well Mori-5, Irusumanda (V),
Malkipuram (M), Dr. B.R. Ambedkar Konaseema District to immediately stop all further
operations of your facility, in the interest of safeguarding public health and
environment protection.
 
You are hereby directed to note that, should you violate this order and operate the unit,
you will be liable for prosecution in the Court of Judicial Magistrate First Class under
Sec.41 (2) of Water (Prevention and Control of Pollution) Amendment Act, 1988 and
under Sec.37 of Air (Prevention and Control of Pollution) Amendment Act, 1987, the
punishment for which includes imprisonment for a term which shall not be less than one
year six months and which may be extended to six years and with fine, besides

APPCB-11023/31/2026-TEC-TF-APPCB I/4767141/2026
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imposing Environmental Compensation.
 
This Order comes into effect from today i.e., 23-04-2026. 
 

S SRISARAVANAN, I.F.S
MEMBER SECRETARY

To
 
The Occupier,
M/s.ONGC Well Mori-5,
Irusumanda (V), Malkipuram Mandal,
Dr. B.R. Ambedkar Konaseema District.
 
Copy to:

1. JCEE, Zonal Office, Visakhapatnam for information and necessary action.
2. EE, Regional Office, Kakinada for information and necessary action. She is

directed to issue notice for prosecution of the occupier, for commencing the
operations of the facility without obtaining EC, CTE & CTO from the Board. Also, to
compute Environmental Compensation in accordance to CPCB guidelines for the
environmental damage caused due to the incident.

APPCB-11023/31/2026-TEC-TF-APPCB I/4767141/2026

Page 37 of 55



 

ANDHRA PRADESH POLLUTION CONTROL BOARD 

REGIONAL OFFICE: KAKINADA 

Plot No.2, IDA, Ramanayyapeta, Kakinada – 533005 

Tele:0884-2374066, E-mail:rokkd-ee1@appcb.gov.in  

 

 

Notice. No.KNSM/APPCB/RO:KKD/2026- Dt:18.05.2026 
 
 

Sub: APPCB – RO, Kakinada – M/s. ONGC Well Mori-5, Irusumanda (V), Malkipuram (M), 

Dr. B.R. Ambedkar Konaseema District – Commencement and operation of 

well/workover activities without obtaining Environmental Clearance (EC), Consent for 

Establishment (CTE) and Consent for Operation (CTO) from APPCB – Blowout and 

fire accident occurred on 05.01.2026 – Prosecution under the provisions of Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 – Notice issued – Reg. 

Ref: 1. Blowout and fire accident occurred at Mori-5 well on 05.01.2026. 

2. Show Cause Notice issued by RO, Kakinada on 06.01.2026. 

3. Reply submitted by M/s. ONGC dated 16.01.2026. 

4. Reply submitted by M/s. Deep Exploratory Services Pvt. Ltd dated 04.02.2026. 

5. Monitoring (Task Force) Committee meeting held on 08.04.2026. 

6. Stop Production Order issued by APPCB vide Order 

No.126/APPCB/HO/ECS/KKD/2023, dated 23.04.2026. 

* * * * * 

WHEREAS a blowout followed by fire incident occurred due to gas leakage at M/s. ONGC 

Well Mori-5, Irusumanda Village, Malkipuram Mandal, Dr. B.R. Ambedkar Konaseema 

District on 05.01.2026 during perforation/workover operations being carried out by the 

PEC operator, M/s. Deep Exploratory Services Pvt. Ltd., 

WHEREAS inspections conducted by the officials of APPCB revealed that the 

facility/workover operations were commenced and carried out without obtaining 

mandatory Environmental Clearance (EC), Consent for Establishment (CTE) and Consent 

for Operation (CTO) from the Andhra Pradesh Pollution Control Board, thereby violating 

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air 

(Prevention and Control of Pollution) Act, 1981. 

WHEREAS the Monitoring (Task Force) Committee in its meeting held on 08.04.2026 

recommended initiation of prosecution against the occupier for operating the facility 

without obtaining mandatory statutory clearances and consents. 

WHEREAS the APPCB issued Stop Production Order vide reference 6th cited directing 

immediate stoppage of all operations and also instructed the Regional Officer, Kakinada to 

initiate prosecution against the occupier. 

Therefore, you are hereby informed that the Board proposes to launch prosecution against 

the occupier of M/s. ONGC Well Mori-5 under the provisions of: 

• Section 44 read with Section 25/26 of the Water (Prevention and Control of 

Pollution) Act, 1974,  

• Section 37 read with Section 21 of the Air (Prevention and Control of Pollution) Act, 

1981,  

Page 38 of 55

Annexure - X

mailto:rokkd-ee1@appcb.gov.in
HP
Highlight



for establishing and operating the facility without obtaining mandatory 

consents/clearances from the Board. 

You are hereby directed to show cause as to why further action including 

prosecution before the competent Judicial Magistrate Court shall not be initiated 

against your facility for commencing the operations of the facility without obtaining 

EC, CTE & CTO from the Board. 

 

Your reply shall reach this office within 10 days failing which action will be initiated 

against your facility without any further notice. 

 

 

ENVIRONMENTAL ENGINEER 

To 

 The Asset Manager, 

Oil and Natural Gas Corporation Ltd. (ONGC), 

Gas Collecting Station (GCS), Mori, 

Dr. B.R. Ambedkar Konaseema District 

 

  

- Copy submitted to the PA to Chairman, AP Pollution Control Board, Vijayawada for kind 

information.  

- Copy submitted to the PA to Member Secretary, AP Pollution Control Board, Vijayawada for 

kind information.  

- Copy submitted to the Chief Environmental Engineer, APPCB, Board Office, Vijayawada for 

favour of kind information and for taking necessary action 

- Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office, 

Visakhapatnam for favour of kind information and for taking necessary action.  

ILAPANDA 
SURYAKALA

Digitally signed by 
ILAPANDA SURYAKALA 
Date: 2026.05.18 
20:16:11 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD
APIIC Colony Road, Gurunanak Colony, Autonagar,

Vijayawada- 520007 Phone. No.0866-2463200,
Website: https://pcb.ap.gov.in/

Order. No. 126/APPCB/HO/ECS/KKD/2023-             Date:21-06-2026.
 
Sub: APPCB - HO - ECS - M/s. ONGC Well Mori-5, Irusumanda (V), Malkipuram

(M), Dr. B.R. Ambedkar Konaseema District – Blowout and fire incident
occurred on 05.01.2026 – Review by Monitoring (TF) Committee in its meeting
held on 08.04.2026 – Constitution of Committee – Reg.
 

Ref: 1. Blowout and fire accident occurred in the well Mori-5 on 05.01.2026.
2. RO, Kakinada Show Cause notice to M/s. ONGC & M/s Deep Industries

Limited on 06.01.2026.
3. M/s. ONGC reply letter dated 16.01.2026.
4. RO, Kakinada report dt.24.01.2026.
5. Monitoring (TF) Committee Meeting held on 08.04.2026.
6. Memo No. 126/APPCB/HO/ECS/KKD/2023- Date:23-04-2026

***
A blowout followed by a fire accident occurred on 05.01.2026 at ONGC’s Mori-5 well in
Irusumanda Village, malkipuram (M), Dr.Br.Ambedkar Konaseema district during
perforation/workover operations by the PEC operator, M/s.Deep Industries Limited. It
was reported that the operations were conducted without obtaining mandatory
Environmental Clearance and Consent to Establishment/Operation from APPCB, and
without adequate safety precautions. The site is surrounded by agricultural lands, a
nearby water body, and habitations within 200–350 meters.
 
The Board reviewed the status of the industry during the Monitoring (TF) Committee
meeting held on 08.04.2026. During the review, the Committee noted that M/s.ONGC
Well Mori-5 was operated without obtaining mandatory environmental clearances and
consents. Further noted that, a case was filed before the Hon’ble NGT (SZ), Chennai by
Sri Venkatapati Raja Venumala on the incident of gas blow out at ONGC well Mori-5.
The case is numbered as OA No. 20 of 2026 (SZ) and heard on 11.02.2026 for
admission. The matter is further listed on 25.06.2026.
 
After detailed review, the Committee recommended to issue Stop Production Order to
the facility and also, to compute Environmental Compensation in accordance to CPCB
guidelines for the environmental damage caused due to the incident.  Accordingly, the
Board issued Stop production order to the industry on 23.04.2026 and issued notice
prompting for prosecution of the occupier for the violations to environmental regulations.
 
In accordance to committee recommendations, a committee with the following officials is
constituted to immediately inspect M/s. ONGC Well Mori-5, Irusumanda (V), Malkipuram
(M), Dr. B.R. Ambedkar Konaseema District to evaluate the environmental damage
caused due to blowout followed by fire accident occurred on 05.01.2026-

1. Dr. Ambati Sheshagiri Rao, IIPE, Visakhapatnam (Member of Monitoring (TF)
Committee, APPCB).

2. Sri S Shankar Nayak, JCEE, APPCB, ZO, Visakhapatnam.

APPCB-11023/31/2026-TEC-TF-APPCB I/4892938/2026
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3. Smt. I. Surya Kala, EE, APPCB, RO, Kakinada.
 
The Committee is to identify remediation and restoration measures to be implemented;
Assess the environmental damage caused using primary & secondary data from stake
holder departments and to estimate appropriate environmental compensation to levy on
the industry duly following scientific methodology prescribed by the CPCB. The
Committee may also take assistance of any other domain experts, if required to assess
the environmental damage and to compute Environmental Compensation in the above
matter.
 
The committee shall furnish a detailed report with specific findings and assess the
environmental compensation for the damage caused due to incident within 2 weeks.

 
The JCEE, ZO, Visakhapatnam shall provide necessary logistics and coordination for
conducting the inspection and submission of the report.
 

 S SRISARAVANAN, I.F.S
MEMBER SECRETARY

To
All the individuals.
 
Copy to:

1. The CEE, APPCB, HO, Vijayawada for information.
2. The JCEE, APPCB, ZO, Visakhapatnam for information and necessary action.
3. The EE, APPCB, RO, Kakinada for information and necessary action.

APPCB-11023/31/2026-TEC-TF-APPCB I/4892938/2026
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